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FORMA 
Plllll.lC ANNOUNCF~MENT 

(Under Regulation 6 of the Jnsoh·ency and Bankruptcy Board of India (lnsolvency Resolution Prnccss for 
Corporate Persons) Regulations.2016) 

FOR THE ATTEl'ITION OF THE CREDITORS OF PARAMOUNT MTNF.RALS AND CHF.MICAI SJ IMITF.D 
REL EV ANT PARTICULARS 

Name of comorate dehtor Paramount Minerals and Chemicals J ,imited 
Date of incon..,_,rntion of cornomte debtor 14.02.1975 
Authority under which corporate debtor is incorporated / Registrar of Companies - Mumbc1i 
registered 
Corporate Identity No. / Limited Liability Identification CIN: U72900MHl975PLC018144 
No. of corooratc debtor 
Address of the registered otlice and principal l)ffice (if any) Pll)t no. C--0, AMP Gate MIDC. Ambemath, Thane. Kalyan, 
of corporate debtor Maharnshtrn, India. 4 2 I 50 I. 
Insolvency commencement oote in respect of corporate 25.03.2025 (Order received on 26.03 2025) 
debtor 
Estimated date of closure of insolvency resolution process 20.09.2025 ( 180 days from the date of commencement ,)f 

CIRP. i.e., 25.03.2025) 
Name and registration number of the insolvency Gajesh Labhchand Jain 
professional acting us intc1im resolution professional ll3BI Regn No.: lBBI/IP/\-001/iP-P-01697/2019-2020/12588 

Address and e-mail of the interim resolution professional, 501, Clifton Society, Shastri Nagar, Raviraj Oberoi Marg, 
as registered with the Board /\ndheri West, Mun1ooi -400053 

Email: c.aieshiain"wPmail.com 
Address and e-mail to be used for concspondcncc \\~th U1c C-602, Renii l3iz Court, Off Vccra D:sai Road, Azad Nagar. 
interim resolution professional Andheri west, Mumbai -400053. 

Email: cim.nammount@IDnail.com 
Last date for submissil)n of claims 08.04.2025 
Classes of creditors, if any, under clause (b) of sub-sc.,-ction Not Applicable 
(6A) l)f section 21, ascertained by the interim resolution 
professional 
Names of Insolvency Professionals identified to act as Not Applicable 
Authorised Representative of creditors in a class (Ilirec 
names for each class) 

(a) Relevant FomIS and (a) Web link: The relevant form for the submission of 
(b) Details of authorized representati,-es are available the claims can be do,"nloaded from: 

at: htt12s:/ /ibbi. gov. i n/home/d,mnloads 
(b) NI/\ 

Notice is hereby given that the National Ctimpany Law Tribunal has orden.-d the commencement of a corporate 
insolvency resolution process of the Paramount Minerals and Chemicals Limited on 25.03.2025 (Order received 
on 26.03.2025) 

The c.,,-editors of Pammount Minemls and Chemicals Limited, arc hereby called upon to submit their claims with 
proof on or before 08.04.2025 to tile interim resolution professional al the address mentioned against entry No. 
10. 

The financial creditors shall submit their claims with proof by electronic means only. All other ..:reditors may 
submit the claims with proof in person, by post or by electronic means. 

A financial creditor belonging to a class, as listed against the entry No. 12, shall indi..:ate its choice of auth0rised 
representative from among the three insolvency professionals listed against entry No.13 to act as authoris(:d 
representative of the class NiL in Fonn CA 

Submission of false or niislcading proofs of claim shall attract penalties. 

Datc:27.03.2025 
Place: Mumbai 

\~ 
Gajcsh L:1bhch 

Interim Resolution Pmfessional 
mm Regn No.: 113131/IPA-001/IP-P-01697/2019-2020/12588 

AFA Validity: 31.12.2025 



Mumbai, Friday, March 28, 2025
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